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LOCATION OF VISHWESHWARAIAH LAYOUT NEAR  KODIGEHALLI
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Appendix 1. Maps of Sites Identified for Translocation of Trees for Corridor 2 
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YESHWANTPUR RAILWAY COLONY   WATER CIRCULATING   PLANT  FOR
 TRANSLOCATION FOR TREES (SITE NO.3)
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YESHWANTPUR RAILWAY STATION NEAR PLAY GROUND
CLOSER TO BOUNDARY WALL (SITE NO.7)
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YESHWANTPUR RAILWAY STATION OPPOSITE  PLAY GROUND
 NEAR FENCED AREA (SITE NO.9)
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YESHWANTPUR RAILWAY STATION NEAR RAILWAY QUARTERS
NEAR KENDRIYA VIDYALAYA (SITE NO.8)
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S.No
Tree 

Number
Species 
Name

Girth (m)
Clear bole 
Height (m)

Latitude and 
Longitude  ( 

Existing )

Latitude and 
Longitude       ( 

proposed )

Latitude and 
Longitude   
( proposed )

Site no

1 161 MAHAGANI 0.72 4.0
N13.034326 
E77.556780

N 13.028725  
E 77.553736

 13° 1'42.99"N  77°33'4.86"E 7

2 170 MAHAGANI 0.42 2.0
N13.034452 
E77.556863

N13.028769   
E 77.553734

13° 1'43.02"N  77°33'5.44"E 7

3 174 HONGE 0.28 1.5
13.034469 
77.556890

N13.028806   
E 77.553737

 13° 1'42.95"N  77°33'8.85"E 7

4 180 MAHAGANI 0.51 6.0
13.034784 
77.557189

N13.028854   
E 77.553737

 13° 1'42.96"N  77°33'9.91"E 7

5 187 Jungle tree 0.52 4.0
13.035414 
77.558037

N13.028884   
E 77.553646

13° 1'42.95"N  77°33'11.37"E 7

6 232 Honge 0.29 1.5
13.038091 
77.559721

N13.028883   
E 77.553614

 13° 1'42.62"N 77°33'12.23"E 7

7 1 Honge 0.29 1.5
13.038091 
77.559721

N13.028885   
E 77.553597

 13° 1'42.02"N  77°33'12.24"E 7

8 2 Honge 0.29 1.5
13.038091 
77.559721

N13.028880   
E 77.553568

13° 1'40.23"N  77°33'8.64"E 7

9 3 NERALE 0.29 1.5
13.038091 
77.559721

N13.028860        
E 77.553579  13° 1'40.22"N  77°33'9.15"E

7

10 264 MAHAGANI 0.36 3.0
13.034137 
77.556374

N13.028889   
E 77.553620

 13° 1'40.25"N  77°33'9.66"E 7

12 279 Honge 0.29 1.5
13.04206 

77.562499
N13.028862   
E 77.553579

 13° 1'40.26"N  77°33'10.49"E 7

13 1 HONGE 0.29 1.5
13.04206 

77.562499
N13.028837   
E 77.553575

13° 1'40.90"N  77°33'11.78"E 7

14 291 Honge 0.47 1.0
13.034137 
77.556374

N13.028843   
E 77.553578

 13° 1'40.89"N 77°33'12.30"E 7

15 1 Honge 0.47 1.0
13.034146 
77.556363

N13.028824   
E 77.553584  13° 1'39.69"N  77°33'6.64"E

7

16 2 Honge 0.47 1.0
13.034146 
77.556363

N13.028329   
E 77.553164  13° 1'39.61"N  77°33'7.08"E

17 385 MAHAGANI 0.56 3.5
13.04206 

77.562499
N13.028779   
E 77.553579  13° 1'39.78"N  77°33'7.50"E

7

18 386 Jungle tree 0.65 1.8
13.042868 
77.585754

N13.028787   
E 77.553569  13° 1'39.82"N  77°33'8.19"E

7

19 398 Jungle tree 0.23 1.8
13.042691 
77.585941

N13.027713   
E 77.550917 13° 1'41.03"N  77°33'2.14"E

9

20 399 Jungle tree 0.49 2.8
13.042789 
77.585964

N13.0278419  
E 77.550728  13° 1'40.80"N  77°33'2.70"E

9

21 402 Jungle tree 0.70 1.4
13.042649 
77.586353

N13.027840   
E 77.550499  13° 1'40.53"N  77°33'3.26"E

9

22 403 MAHAGANI 0.57 1.8
13.042853 
77.586227 

N13.027946   
E 77.550195  13° 1'41.11"N  77°33'3.92"E

9

23 407 MAHAGANI 0.54 3.0
13.042734 
77.586222

N13.027913   
E 77.549837 13° 1'41.91"N  77°33'3.93"E

9

24 408 Honge 0.53 0.6
13.042795 
77.58619

N13.027664   
E 77.550013  13° 1'42.60"N  77°33'3.96"E

9

 77°33'10.07"E

BSRP CORRIDOR-2 BAIYAPANAHALLI TO CHIKKABANAVARA- BBMP TREE LIST 

711
13.034146 
77.556363

N13.028884   
E 77.553585

265 Jungle tree 0.42 1.0
 13° 1'40.23"N
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25 409 MAHAGANI 0.54 3.2
13.042752 
77.586201

N13.027482   
E 77.550020 13° 1'43.29"N 77°33'3.85"E

9

26 412 MAHAGANI 0.63 3.0
13.04285 

77.586399
N13.027301   
E 77.550117  13° 1'40.57"N  77°33'2.25"E

9

27 414 MAHAGANI 0.50 3.0
13.042692 
77.586318

N13.027025   
E 77.550255 13° 1'40.32"N  77°33'2.91"E

9

28 416 MAHAGANI 0.58 3.0
13.042773 
77.586471

N13.026846   
E 77.550440  13° 1'40.10"N  77°33'3.45"E

9

29 417 MAHAGANI 0.63 3.0
13.042711 
77.58658

N13.026191   
E 77.551561  13° 1'35.98"N  77°33'5.09"E

8

30 418 MAHAGANI 0.60 3.2
13.042688 
77.586628

N13.026131   
E 77.552084  13° 1'36.04"N  77°33'6.08"E

8

31 423 TOREMATHI 0.52 1.2
13.033262 
77.612764

N13.026222   
E 77.552084  13° 1'36.09"N  77°33'6.97"E

8

32 424
TABEBUIA 

ROSEA
0.46 1.3

13.033242 
77.612275

N13.026638   
E 77.551633  13° 1'36.15"N  77°33'8.22"E

8

33 427 MAHAGANI 0.27 2.8
13.033251 
77.612398

N13.026693   
E 77.552173  13° 1'36.17"N  77°33'8.66"E

8

34 429
TABEBUIA 

ROSEA
0.42 1.7

13.03321 
77.612372

N13.026886   
E 77.552770  13° 1'36.23"N  77°33'9.09"E

8

35 430 MAHAGANI 0.27 5.5
13.033139 
77.612464

N13.026815   
E 77.553215  13° 1'36.26"N  77°33'9.51"E

8

36 432 MAHAGANI 0.23 3.5
13.033111 
77.612464

N13.027240   
E 77.553270  13° 1'35.08"N  77°33'10.53"E

8

37 433 JAMUN 0.37 1.2
13.033193 
77.612508

N13.027633   
E 77.553188  13° 1'35.04"N  77°33'10.01"E

8

38 434 JAMUN 0.33 2.0
13.033193 
77.612489

N13.026784   
E 77.553317 13° 1'34.98"N  77°33'8.51"E

8

39 497 KADUNALLI 0.63 2.5
13.004722 
77.654566

N13.026917   
E 77.553403  13° 1'34.89"N  77°33'6.29"E

8

40 514 TACOMA 0.50 2.5
13.004801 
77.652992

N13.028655   
E 77.550923  13° 1'40.40"N  77°33'2.17"E 9

41 517 TACOMA 0.41 1.3
13.00448 

77.654364
N13.028491   
E 77.550912  13° 1'39.84"N 77°33'2.32"E 9

42 519 JAKARANDA 0.63 2.2
13.004448 
77.654593

N13.08305   
E 77.550937  13° 1'39.27"N  77°33'2.41"E 9

43 523 DALICHAND 0.31 2.0
13.004336 
77.654699

N13.028106   
E 77.550978  13° 1'38.47"N 77°33'2.66"E 9

44 533 HONGE 0.54 1.9
13.004165
77.654699

N13.029089
E 77.550786  13° 1'38.46"N  77°33'3.04"E 9

45 539 KADUNALLI 0.35 1.7
13.004274 
77.655458

N13.028451   
E 77.550164  13° 1'38.41"N  77°33'3.62"E 9

46 540 MAHAGANI 1.05 3.0
13.004101 
77.655853

N13.028332   
E 77.550014  13° 1'42.21"N  77°33'1.85"E 9

47 542 TOCOMA 0.81 3.3
13.004233 
77.656089

N13.021888   
E 77.550073 13° 1'42.22"N 77°33'1.10"E 9

48 551 BAAGE 0.64 1.8 13.004182 
77.65619

N13.0320726  
E 77.544034  13° 1'54.25"N  77°32'44.14"E 3

49 554 HONGE 0.40 2.2 13.00288 
77.658451

N13.032004   
E 77.544077

 13° 1'54.49"N  77°32'44.51"E 3

50 555 HONGE 0.35 1.2 13.002851 
77.658605

N13.031959   
E 77.544148  13° 1'55.12"N  77°32'45.76"E 3

51 555
TABUBIA 

AVALANDA
0.35 1.2

13.002564 
77.659076

N13.031908   
E 77.544246  13° 1'55.25"N  77°32'46.06"E 3
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52 570 JAMUN 0.36 2.8
13.002393 
77.659456

N13.031819   
E 77.544403  13° 1'54.87"N  77°32'43.14"E 3

53 572 MAHAGANI 0.43 3.0
13.002335 
77.659373

N13.031665   
E 77.544506  13° 1'55.42"N  77°32'42.49"E 3

54 573 JAMUN 0.84 2.5
13.002372 
77.659304

N13.031754   
E 77.544612  13° 1'55.70"N  77°32'42.35"E 3

55 574 Jungle tree 0.35 1.3
13.002242 
77.659218

N13.031505   
E 77.544646  13° 1'54.78"N  77°32'42.83"E 3

56 587 MAHAGANI 1.03 3.3
13.001202 
77.660425

N13.031424   
E 77.544695  13° 1'56.96"N  77°32'45.53"E 3

57 592 MAHAGANI 0.82 2.4
13.001029 
77.660713

N13.031358   
E 77.544784  13° 1'56.57"N  77°32'45.73"E 3

58 593 MAHAGANI 1.03 3.5
13.000884 
77.660653

N13.031196   
E 77.544919  13° 1'55.98"N  77°32'46.46"E 3
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Appendix 2. Soil Test Results of Sites Identified for Translocation of Trees for Corridor 2 
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Appendix 3. Sites Identified for New Plantation of Trees to be felled for Corridor 2 
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LOCATION OF VISHWESHWARAIAH LAYOUT NEAR  KODIGEHALLI
(10,000 Pbs)
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LOCATION OF VISHWESHWARAIAH LAYOUT MANGANAHALLI. AREA
(10,000 Pbs)
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LOCATION OF NADA PRABHU KEMPEGOWDA LAYOUT NEAR  BDA SULIKERE  TANK
(10,000 Pbs)
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Annexure 11.1. Source /Breakup for Unit Rate used in EMP Budget 

A. Source of Unit Cost for Compensatory Afforestation
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B. Cost Source for Environmental Monitoring During Construction and Operation Phase

1. Quotation Received from ABC Techno Labs, Chennai

2. Quotation Received from Enviro Solutions Labs, Coimbatore
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C. Cost Source for 12mm Polycarbonate Sheets noise barrier along Yelahanka lake
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D. Operation Phase Oil Interceptor at Depot

E. Construction Phase Oil Interceptor at Base Camp/Workshop
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D. Rain Water Harvesting Pit arrived as per KPWD Schedule of Rates

Item 
No. 

Description No. Length Breadth Height Area Unit Quantity Rate Amount in 
Rupees 

1.01 Earth work excavation by manual means for  
trenches, foundation and such similar works in all 
kinds of soils , as per drawing and technical 
specifications, including setting out, shoring, 
strutting, barricading, caution lights, removal of 
stumps and other deleterious matter, excavated 
surface leveled and sides neatly dressed disposing 
off the excavated stuff or sorting & stacking the 
selected stuff for reuse in a radius of 50 m and lift 
upto 1.5 m including cost of labour, tools & other 
appurtenances required to complete the work. 

Cum 9.00 186.00 1,674.00 

1 4.50 1.767 7.95 

1 15.00 0.020 0.30 

1.02 Providing and laying 100mm thick pre-cast cover 
slabs over Rain water harvesting pit of width not 
exceeding 1000 mm using M20 concrete 
reinforced with TMT bars Fe 500 @ 6kg/m2, slabs 
jointed in CM 1:3 proportion and nicely finished 
Including providing holes in the Cover 
slabs wherever necessary for easy drainage of 
surface water including of labour, materials, 
scaffolding, usage of machinery, curing, lead and 
lift charges etc, Complete. 

Sqm 0.16 1,114.00 180.00 

1 0.10 1.767 0.18 

Deductions for perforation 78 0.10 0.002  (0.02) 

1.03 Providing and laying in position Circular concrete 
rings with holes as per specifications and Engineer 
in charge with all costs with necessary 
arrangements for Inlet and Outlets  

Cum 7.18 10,000.00 71,800.00 

15 0.30 1.595 7.18 

1.04 Supplying, Fitting and Placing TMT Fe 500 & above 
Reinforcement in Foundation / Substructure / 

MT 0.10 76,376.00 7,300.00 

45 4.48 0.222 44.71 
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Superstructure complete as per Drawing and 
Technical Specifications. 

675 0.30 0.222 44.95 

20 0.75 0.395 5.92 

1.05 Supplying, filling, spreading &leveling coarse sand 
of size range 1.5mm to 2 mm in recharge pit, in 
required thickness over gravel layer, for 
all leads & lifts, all complete as per direction of 
Engineer -in-charge. 

cum 0.48 397.00 191.00 

1 0.30 1.595 0.48 

1.06 Supplying, filling, spreading &leveling gravels of 
size range 5 mm to 10 mm, in the recharge pit, 
over the existing layer of boulders, in 
required thickness, for all leads & lifts, all 
complete as per direction of Engineer-in-charge. 

cum 0.78 372.00 290.00 

1 0.30 1.595 0.48 

1 15.00 0.020 0.30 

1.07 Supplying PVC ringtite pipes conforming to IS 
4985:2000 with latest amendments and 
conveying to worksite, rolling and lowering into 
trenches, laying true to line and level and perfect 
linking at joints, testing and commissioning, 
including loading unloading at both destinations 
and cuts of pipes wherever necessary including 
jointing of PVC pipes and specials (excluding cost 
of specials) with jointing of approved type, with 
all labour with all lead & lift including encasing the 
pipe alround to a depth of not less than 15 cms. 
with soft gravel or selected earth available 
fromthe excavation etc. complete and giving 
necessary hydraulic test to the required pressure 
as per ISS (Contractor will make his own 
arrangements for procuring water for testing) etc.  

1 17.00 m 17.00 599.00 10,183.00 

PVC pipes 160mm dia., 6 kg/sqcm & class 3 

Total 91,700.00 
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Translated copy of Annexure R-2 

KARNATAKA GOVERNMENT PROCEEDINGS 

Sub: Forming a Committee comprising experts in the field of 
environment, science, technology and other related sectors, with respect to 
severing of trees. - Reg. 

Read: 1. Govt. Notification No. APG 49 FIF 2016, dt: 18.08.2016 

2. Interim Judgement dt: 23.04.2019, with respect to the
Hon'ble High Court of Karnataka, Writ Petition No.:
17841/2018 (PIL), Sri Dattatreya T. Devare and Others V/s
Govt. of Karnataka and others case.

3. Letter from the Principal Chief Conservator of Forests (Chief
of Forest Taskforce): PCCF (ASamNi)B5/WP/CR-31/2018-19,
dt: 20.07.2019 and 30.07.2019.

In the Govt. Notification read at Ref. No. (1) above, as per the permitted authority 
in Sub Section 2(A), Sec. 3 of the Karnataka Preservation of Trees Act, 1976, orders have 
been issued to form a Tree Authority for the Bengaluru Urban District limits. 

The following orders have been issued with respect to the case of Hon'ble High 
Court of Karnataka Writ Petition No.: 17841/2018 (PIL), Sri Dattatreya T. Devare and 
Others V/s Govt. of Karnataka and others, dt: 23.04.2019: 

"The respondents are directed to constitute a Committee consisting of experts 
from the field of Environment, Science, Technology and concerned fields. 

The Expert Committee shall examine whether trees proposed to be felled could be 
saved by adopting any method. After exhausting all methods, if it is found that it is 
impossible to save any tree, only then it shall be permissible to cut the trees. 

It is expected of the Expert Committee to give its considered opinion to save the 
trees."  

In the letters mentioned at Ref. No. (3) above, as per the Interim Judgement dt: 
23.04.2019 of the Hon'ble High Court of Karnataka, with respect to protecting the trees 
in any way from felling them, the Principal Chief Conservator of Forests, Bengaluru 
Division has proposed to form an Expert Committee consisting of the following 
members: 

1) Sri I.B. Srivastava, I.A.S., Retd. Principal Chief 
Conservator of Forests (Chief of the Forest Task 
force) 

Chairman 
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2) Sri Muttukumar, Pathologist, Tree Scientist and
Technology Institute, Malleswaram, Bengaluru

Member 

3) Sri Ganeshan Rengayi, ATREE, Bengaluru Member 
4) Assistant Conservator of Forests, Bruhat 

Bengaluru Mahanagara Palike, Bengaluru 
Member Secretary 

The above proposal is verified and the following orders are issued: 

Government Order No.: APG 41 FIF 2019, Bengaluru, dt: 01.08.2019 

In the context of the points mentioned in the proposal the Government of 
Karnataka has formed a Committee consisting of the following members: 

1) Sri I.B. Srivastava, I.A.S., Retd. Principal Chief
Conservator of Forests (Chief of the Forest Task
force)

Chairman 

2) Sri Muttukumar, Pathologist, Tree Scientist and
Technology Institute, Malleswaram, Bengaluru

Member 

3) Sri Ganeshan Rengayi, ATREE, Bengaluru Member 
4) Assistant Conservator of Forests, Bruhat 

Bengaluru Mahanagara Palike, Bengaluru 
Member Secretary 

Terms of Reference: 

1. This Committee is constituted for Bangalore Urban and Bangalore Rural Districts.
2. The Expert Committee shall examine whether trees proposed to be felled could be
saved by adopting any method. After exhausting all methods, if it is found that it is
impossible to save any tree, only then it shall be permissible to cut the trees. The Expert
Committee to give its considered opinion to save the trees.

As per orders of the Governor of Karnataka 
and in his name 

(R. Kavita) 
Under Secretary to the Govt. 

Forests, Ecology and Environment Dept. 

To, 
Editor, Karnataka Govt. Special Gazette, Vikasa Soudha, Bengaluru - 560 001, to publish 
it in the next Gazette and provide 50 copies of the same. 

Copies to: 
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1. Audit and Accountant General, Karnataka, Bengaluru
2. Chief Secretary to the Govt. Govt. of Karnataka, Vidhana Soudha, Bengaluru.
3. Additional Chief Secretary to the Govt., Urban Development Department, Vikasa
Soudha, Bengaluru
4. Principal Chief Conservator of Forests (Chief of Forest Task Force), Aranya Bhavana,
Malleswaram, Bengaluru.
5. Commissioner, Bruhat Bengaluru Mahanagara Palike, Bengaluru
6. Deputy Commissioner, Bengaluru Urban District
7. Deputy Commissioner, Bengaluru Rural District
8. Chief Conservator of Forest, Bengaluru Division, Bengaluru
9. Sri I.B. Srivastava, I.A.S., Retd. Principal Chief Conservator of Forests and Chief of the
Forest Task Froce
10. Sri Muttukumar, Pathologist, Tree Science and Technology Institute, Malleswaram,
Bengaluru
11. Sri Ganeshan Rengayi, ATREE, Bengaluru
12. Assistant Conservator of Forests, Bruhat Bengaluru Mahanagara Palike, Bengaluru
13. Branch protection file/ Additional copies
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High Court of Karnataka- Principal Bench at Bengaluru

Daily Status
Principal Bench at Bengaluru

In The Court Of :Honorable Chief Justice
Case Number :WP/0017841/2018

DATTATRAYA T DEVARE  Versus  STATE OF KARNATAKA
Date  : 27-09-2024

Business : ORAL ORDER IN I. A. NO.5 OF 2024 (PER: HON&amp;#039BLE THE CHIEF
JUSTICE MR. JUSTICE N. V. ANJARIA) Heard learned Senior Advocate Mr. K.
Shashi Kiran Shetty on behalf of respondent No.11 and learned advocate Mr.
Pradeep Nayak for the original petitioner. 2. The applicant-Rail Infrastructure
Development Company (Karnataka) Ltd. (K-RIDE) is original respondent No.11.
Prayer of the applicant in this application is to vacate the order dated 12.06.2024
passed below Application No.2 of 2024 in the proceedings of writ petition. The
said order dated 12.06.2024 required the respondent-Bruhat Bengaluru
Mahanagara Palike (BBMP) to stop the felling of trees. 3. It was stated that the
applicant-Development Company was not a party in the main writ proceedings,
and came to be subsequently impleaded as respondent No.11. Since the
aforesaid order dated 12.06.2024 was passed by the Court prohibiting the felling
of trees, the present application is filed by the applicant-Development Company
seeking clarification and vacation of the stay order seeking permission to fell the
trees for its project. 3.1. It is to be noted that the main petition came to be filed by
the Bangalore Environment Trust wherein directions were sought against the
respondent-Authorities to discharge the functions under the Karnataka
Preservation of Trees Act, 1976 and the Karnataka Preservation of Trees Rules,
1977, as also to adhere to the guidelines set out by the judgment of the Bombay
High Court in Public Interest Litigation No.93 of 2009. 3.2 It was also prayed that
in every case, if the permission is granted to fell the trees, all efforts should be
made and it should be ensured that against one uprooted tree, new tree shall be
planted at the same site which is the requirement contemplated under Section
8(5) of the aforesaid Act of 1976. 3.3. In the proceedings of the said public
interest litigation, this Court passed the orders from time to time including the
aforesaid order dated 12.06.2024. It is to be noted that before the aforesaid order
dated 12.06.2024 was passed, the applicant-Development Company was
invested with the order dated 29.05.2024 passed by the Tree Officer and the
Deputy Conservator of Forests, BBMP, Bengaluru, whereby, subject to the
conditions mentioned in the order, permission is granted to the applicant-
Development Company to cut about 699 trees in execution of its project. The
project is known as design and construction of elevated viaduct of length 8.027
kms and AT-Grade Section of length 17.551 kms for Corridor-02. 3.4. In the
instant application seeking to permit the felling of the trees as per said order
dated 29.05.2024 and to vacate the order dated 12.06.2024, which may operate
against the applicant-Development Company not to permit it to fell the trees, it is
the case that the applicant-Development Company is a joint venture of the
Government of Karnataka and Ministry of Railways. Constituted under the
Companies Act, 1956, it is established to enhance the rail infrastructure projects
in Karnataka and is responsible for executing the Bangalore Sub-Urban Rail
Project (BSRP). It aims to make available the world class rail infrastructure. The
applicant-Development Company is an implementing agency for the aforesaid
BSRP. 3.5. It is stated that in the process of execution of the BSRP project by the
applicant, it has become necessary to remove the trees standing at the project
area. It is stated that the applications are submitted to the Authorities in this
regard which are processed and considered. It is stated that the applicant is
abiding by all norms and procedures. The kind and nature of civil work which is
required to be undertaken and executed by the applicant in completion of the
BSRP project, is detailed in paragraph 5 to bring out the nature of work required
to be executed by the applicant. 3.6 The applicant inter alia averred and pleaded
in paragraph 5 as under, &amp;ldquoThe Civil works (excluding stations) of
corridor-2 (25.578 km length) and Corrisor-4 (46 km length) has been awarded to
M/s. L and T Limited and construction activities for both corridors are currently in
progress. Corridor-2 involves the construction of an of an 8 km elevated viaduct,
including a 1.2 km double-decker bridge at Mohan Kumar Road and a 17.55 km
at-grade alignment. A total of 14 stations including 2 future stations have been
proposed for Corridor-2. In connection with the above project, the BBMP Forest
Department has issued Official Memorandum No.DCF/PR-356/2024-25 dated
29.05.2024 addressing tree felling, retention and transplantation as per the
&amp;ldquoMemorandum of Procedure adopted to assess the trees pertaining to
Applications submitted under the Karnataka Preservation of Trees Act,
1976&amp;rdquo. This memorandum was submitted by TEC, revised and
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accepted by the Hon&amp;rsquoble High Court of Karnataka. However, on
account of stay order dated 12.06.2024, the ongoing construction works have
been significantly hampered, leading to a daily financial loss of 8.3 lacs in
affected length (2.010 km). The tangible and intangible losses will be even more
which cannot be accessed in monetary terms as the people of Bengaluru are
already suffering due to inadequate public transport available in the city leading
to increasing environmental pollution by using the personalized mode of transport
and also accidents. I submit that Corridor-2 is to be implemented at a total project
cost of Rs.859.970 Crores and time for completion of the project is 27 Months. I
submit that total length of Corridor-2 is 25.578 kms. I submit that possession of
the work site is already handed over to the contractor, the delay in the project will
not only extend the project timeline but also incur additional claims for idle
charges from the contractor. Therefore, there is an urgent need to vacate the
interim order allowing the resumption of the essential construction
activities.&amp;rdquo 4. It is to be noticed that by the orders dated 23.04.2019
and 03.09.2020, this Court has constituted the Tree Expert Committee which
comprises of the expert members. The Committee examines the feasibility for
felling trees and compliance of the provisions of the aforesaid Act of 1976 and
Rules of 1977. The Committee consists of the experts from the environment,
science, technology and other related fields. 4.1. The applications were made by
the applicant before the said Committee to permit them to remove the trees in the
area of project. The application resulted into order dated 29.05.2024. It is this
order which the petitioner seeks to implement by praying that the prohibition
against felling of tress provided for by the Court in order dated 12.06.2024 may
be lifted. 5. The Court was taken through the relevant material produced with the
present application including the contents of the memorandum dated 29.05.2024
whereby the Tree Officer has granted permission to the applicant to cut 699
trees. While the Court noticed from the said Memorandum dated 29.05.2024 that
while permitting to cut and remove each of the 699 trees, the Committee has
given its tree-wise recommendations. In all trees listed with the name and
description, the recommendations are provided with reasons which weighed with
the Committee to permit removal of the number concerned. 5.1. However, on a
closure examination of the list of the trees contained in the memorandum and the
recommendations, it could be noticed that the trees mentioned at Sl. Nos. 110 to
507 as well as the trees mentioned at Sl. Nos. 605 to 646 do not contain reasons
for further recommendation. The Committee has only stated in its
recommendation against each of the aforesaid trees that &amp;ldquotree is
coming in proposed viaduct area recommended for felling&amp;rdquo. 5.2.
Therefore, when no reasons are given for recommending the felling of trees, the
decision of the Committee and the resultant office order dated 29.05.2024 insofar
as it relates to trees mentioned at Sl. Nos. 110 to 507 and those mentioned at Sl.
Nos. 605 to 646 could be said to be without application of mind. 5.3. In the
aforesaid view, it is not permissible for the Court to permit the applicant to
proceed with the felling of trees which are mentioned and permitted by the Tree
Officer from Sl. Nos. 110 to 507 and from Sl. Nos. 605 to 646 in the Office
Memorandum. The applicant shall not cut the said trees without complying with
the conditions which are imposed herein below. 6. In the aforesaid view, the
following order is passed, (i) The Tree Committee shall re-visit each of the above
trees mentioned at Sl. Nos. 110 to 507 as well as at Sl. Nos. 605 to 646 in the
Office Memorandum dated 29.05.2024 and re-examine the feasibility and
permissibility for felling the said trees. (ii) After undertaking the inspection and
examination as above, separate orders shall be passed with reasoned
recommendation as may be thought fit by the Advisory Committee. (iii) The
exercise shall be completed within a period of three weeks looking to the total
extent of the area. (iv) A fresh order shall be passed by the Tree Officer based on
the recommendations of the Tree Committee. (v) Rest of the trees except above
numbers are permitted to be removed by the applicant if found to be falling within
the project area upon compliance of the conditions which are already mentioned
in Official Memorandum dated 29.05.2024. (vi) The conditions are hereunder
reproduced, 1. No damage should be caused to the trees which are retained on
the spot, while carrying out the civil works or any project related works. 2. The
trees which are retained-on-site have to be properly protected and maintained.
Accordingly K-RIDE should give an assurance in this respect. 3. The translation
of trees should be done at the following proposed locations in collaboration with
the DCF, BBMP. As per your letter cited under ref. (c) no other developmental
activity has to be carried out in the following proposed areas for translocation of
trees. Location 1: Vacant Railway land available near RR College,
Chikkabanavara, Bengaluru. Location 2: Vacant area available inside campus of
CQAE, Jalahalli, Bengaluru 4. The Persons/Agencies who are entrusted with
translocation works should have sufficient knowledge and experience in such
works. 5. The work of translocation of trees has to be executed under close
supervision of Officials/Officers of Forest Wing of BBMP and according to the
formulated guidelines of UAS, Bengaluru. 6. The trees so translocated have to be
properly maintained and taken care of, for a minimum period of three years. 7.
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The entire process of translocation of trees has to be properly documented and
records complied in a systematic manner. 8. As per the Section 10 of KPT Act
1976, which provides that where any tree has fallen or destroyed due to force of
nature or other natural causes, requires to plant a tree or trees in place of the tree
so fallen or destroyed. 9. In lieu of the trees translocated, felled trees (sums upto
788), 10 healthy and heighted saplings have to be planted. The saplings have to
be planted as per forestry practices and maintained for a minimum period of three
years. Photographs and proper documentation has to be there for
saplings/seedling planted. 10. Regular monitoring must be done to ensure the
conducive growth of translocated trees and planted saplings/seedlings. (vii) In the
event the Tree Expert Committee permits the felling of further trees, the
Committee may impose any other conditions including the above conditions
already imposed. 7. The present application is allowed-in-part to the aforesaid
extent. 8. The present order governs to modify the order dated 12.06.2024
passed in interim application No.2 of 2024 as well as present application which is
allowed-in-part. Respondent No.11, the applicant of I. A. No.5 of 2024 shall place
on record the recommendation and the consequential order, if any, which will be
passed by the Tree Officer pursuant to the aforesaid directions and aforesaid
exercise to be undertaken as per the directions of the Court. Stand over to
21.10.2024. All the issues which are raised by the public interest petitions
regarding the feasibility, desirability and availability of felling of trees to protect the
environment shall be considered in the next proceedings.

Next Purpose : HEARING - INTERLOCUTORY APPLN
Next Hearing Date : 21-10-2024

Honorable Chief Justice
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Typed copy of Annexure R-9 

Office of the Deputy Conservator of Forests 

No.: A9/ Tree Cutting/ CR-294/ 2021-22 Date: 09.03.2023 

To, 
General Manager (CIVIL) 
(Land, Project Coordination & C4) 
KRIDE, Dr. Rajkumar Road, Rajajinagara, 1st Block, 
Bengaluru - 560 010. 

Sir, 

Sub: Permission for cutting of various trees between Heelalige and 
Rajanukunte (Corridor-4) of Bengaluru Suburban Railway Projects 
(BSRP) - Reg. 

Ref: 1. Your office letter No.: KRIDE/BSRP/Tree Auction/ Corr-4/08, dt: 
21.07.2022. 

2. Govt. Order No.: FEE 38, FDP 2019, Bengaluru, dt: 06.01.2023.

3. Divisional Conservator of Forests, Yelahanka Division's letter No.:
YV/ Tree cutting/ CR / 2022-23, dt:   01.2023

4. Divisional Conservator of Forests, K.R. Puram Division's letter No.:
DCC/ AaPraVA/Auction/ 2022-23, dt: 06.03.2023.

With respect to the subject and reference cited above, with respect to felling of 
1071 various variety of trees that is coming in the way of the Heelalige and Rajanukunte 
(Corridor-4) of Bengaluru Suruban Railway Project (BSR), the Divisional Conservator of 
Forests, Anekal Division and Yelahanka Divisions verified the spot and submitted a 
report mentioning that 880 trees come under the Anekal Division covering 9.50 kms 
and 191 trees in 4 km area are present under the Yelahanka Division limits, as 
mentioned in letters mentioned at Ref. No. (3) and (4) above. The total area is 13.5 kms. 

Continuing, as per the Govt. Order No.: FEE 38 FDP 2019, Bengaluru, dt: 
06.01.2023, as alternative for felling of 1071  trees, the department concerned should 
compulsorily develop a mangrove as compensatory, the details are as follows: 

Sl. No. Details Amount to be paid 
1. Deposit for planting trees as alternative at the 

Ratio @ 1:10, at Rs. 411.27/- 
1071 trees x 10 x 411.27/- 

44,04,702.00 
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2. Compensatory mangrove in 13.50 km area @
Rs. 9,06,050 per km deposit (in Rs.)

1,22,31,675.00 

Total 1,66,36,377.00 

As explained above, in place of cutting of 1071 trees that for the proposed project, 
a sum of Rs. 1,66,36,377.00 (Rupees One Crore, Sixty Six Lakh, Thirty Six Thousand, 
Three Hundred and Seventy Seven only) shall be paid for developing compensatory 
mangrove in the form of DD/ Cheque from any nationalized bank, in the name of the 
below signed signatories and submit the same to our office. Permission to sever the 
trees shall be permitted only upon the above measures are followed. 

Yours truly 
Sd/- 

Deputy Conservator of Forest 
Bengaluru Urban Division, Bengaluru 

Copy with Respect to Chief Conservator of Forest (Regional), Bengaluru, sent for 
information. 

Deputy Conservator of Forests 
Bengaluru Urban Division, Bengaluru 
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Office of the Deputy Conservator of Forests 

No.: A9/ Tree Cutting/ CR-294/ 2022-23 Date: 08.08.2023 

OFFICE MEMO 

Sub: Permission for cutting of various trees between Heelalige and 
Rajanukunte (Corridor-4) of Bengaluru Sub Urban Railway Project 
(BSRP) - Reg. 

Ref: 1. General Manager (Civil), (Land, Project Coordination) & C- 4) 
KRIDE, Bengaluru's letter No.: BAN/ Lands/ 113/ auction/ Vol-1, DT: 
06.01.2023. 

2. Divisional Conservator of Forests, Yelahanka Division, Yelahanka's
letter No.: DCC/ Tree cutting/ CR-294/ 2022-23, dt: 29.12.2023.

3. Assistant Conservator of Forests, Bengaluru North Sub Division's
letter No.: ACC/ BND/ Tree cutting/ 613/ 74/ 2022-23, dt:
31.12.2023 & 12.05.2023.

4. Divisional Conservator of Forests, Anekal Division, Anekal's letter
No.: DCC/ AaPraVAa/Tree felling/ CR-22-23/360, dt: 03.08.2023 &
05-2023.

5. Assistant Conservator of Forests, Bengaluru South Sub Division's
letter No.: ACC/ Tree Felling/ CR-425/2022-23, dt: 05.09.2022 &
20.05.2023.

6. This office Press Release dt: A9/ Tree cutting/ CR-294/ 2022-23/
3147, dt: 10.01.2022

7. This office Press Release dt: A9/ Tree cutting/ CR-294/ 2022-23/
3745, dt: 09.03.2023

8. Govt. Order No.: FEE 38 FDP 2019, Bengaluru, dt: 06.01.2023

9. General Manager (Civil), (Land, Project  Coordination & C-4)
KRIDE, Bengaluru's letter No.: KRIDE/ BSRP/ Tree auction/ Corr-
4/15, dt: 12.04.2023.

10. Chief Conservator of Forest (Regional), Bengaluru's Letter No.:
A6/ CCF (Be)/ Tree cutting/ C4-61/ 2023-24, dt: 26.07.2023.

Proposal 
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With respect to the subject cited above, upon request made by the General 
Manager (Civil), (Land, Project Coordination & C-4), KRIDE, Bengaluru, to fell the trees 
that come across the Heelalige and Rajanukunte (Corridor-4) of Bengaluru Suburban 
Railway project (BSRP) works in the letter mentioned at Ref. No. (4) above, the 
Divisional Conservator of Forest, Yelahanka Division and Anekal Division inspected the 
spot and submitted the report. Accordingly, the area of the trees that come under the 
Yelahanka division limits starts from the railway track located behind HP Petrol Bunk in 
Rajanukunte Gram Panchayat limits up to the Vterinary Food Mixing Center, 
Rajanukunte and there are 191 different varieties of trees in this area. Out of this 150 
trees are a hurdle to carry out this railway project. As the proposed project is beneficial 
for public, it is inevitable to cut these trees as the report submitted by the Divisional 
Conservator of Forests, mentioned at Ref. No. (2) above, along with the list of number of 
trees and price list. This report is approved and submitted by the Assistant Conservator 
of Forests, North Sub Division, Bengaluru mentioned at Ref. No. (3) above. 

The location of the said work is Anekal Taluk, Attibele Hobli, Heelalige Railway 
Area in Anekal Zone. In the said location, Heelalige and Rajanukunte (corridor-4) of 
Bengauru Suburban Railway project (BSRP) works are being carried out. The Zonal 
Forest Officer, Anekal Zone has submitted a report in the letter of reference (4) along 
with a list of 880 trees and a list of minimum prices. The said report has been approved 
and the report has been submitted in the letter of reference (5) by the Assistant 
Conservator, South Sub-Division, Bangalore. 

Further, as the number of trees in the said proposal exceeds 50, a press release 
has been issued by this office in the letter of reference (6) for the purpose of collecting 
public opinion in case of trees exceeding 50 in number under Section 8(3)(vii) of the 
Karnataka Tree Preservation Act, and the said publication has been published in the 
daily newspapers 'Hosadiganta' and 'The New Indian Express' on 17.01.2023: No 
objections/views from the public in this regard will be received. 

Further, the said work is a public purpose work and as per the Government order 
in the letter of reference (7), a deposit of Rs. 1,66,36,377/- has been paid in the letter of 
reference (8) for the payment of compensation plantation amount in the ratio of 1:10 in 
lieu of cutting of 1071 trees. 

It is pointed out that the proposed amount in the letter of reference (9) has been 
advanced by DD, the Assistant Conservator of Forests, Bangalore North Sub-Division, 
has inspected the site of 191 trees in the proposed work site on 12-05-2023 and 
reported in the letter of reference (5) dated 20-05-2023 that it is necessary to remove 
the trees in the said site and the Assistant Conservator of Forests, Bangalore South Sub-
Division has inspected the site on 20-05-2023 and has inspected the site of 880 trees in 
the proposed work site and reported in the letter of reference (5) that it is necessary to 
remove the trees in the said site. 
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Therefore, based on the reports of the Zonal Forest Officer, Conservator of Forests, 
North & South Sub-Divisions and since the said work is a public purpose work and it 
needs to be completed the work at the earliest, the compensatory plantation amount in 
the ratio of 1:10 has been paid. Out of the total 1071 trees across Heelalige and 
Rajanukunte (corridor-4) of Bengauru Suburban Railway project (BSRP), only 1056 
trees falling under the financial jurisdiction of the undersigned (excluding serial 
numbers 20,21,22,23,24,25,27,47,48,49,59, 61, 63,64 in the tree count list of Yelahanka 
zone and serial number 862 in the tree count list of Anekal zone) are allowed to be 
cleared by the Railway Corporation. 

ORDER 

In view of the factors explained in the proposal, as per the report of the Zonal 
Forest Officer and Assistant Conservator of Forests of reference (2) & reference (3) and 
as per the order of the Government No.: FEE 38 FDP 2019, Bengaluru dated: 06.01.2023, 
out of the total 1071 trees lying across the railway works in Yelahanka and Anekal Jean 
date wo Heelalige and Rajanukunte (corridor-4) of Bengaluru Suburban Railway project 
(BSRP), only 1056 trees falling under the financial jurisdiction of the undersigned 
(excluding serial no. 20,21,22,23,24,25,27,47,48,49,59,61,63,64 in the Yelahanka zone 
tree count list and serial no. 862 in the Anekal list) shall be cleared by the Railway 
Department for felling and auction value. The order has been issued subject to payment 
of 12% Forest Development Fee (FDF 12%) (Reduced price list attached). 

Deputy Conservator of Forests 
Bengaluru Urban Division, Bengaluru 

Copy to: 
 Assistant Conservator of Forests, North & South Sub Division, Bengaluru, for

information
 Divisional Forest Officer, Yelahanka Division and Anekal Divisions, for

information, instructing to take measures to cut trees other than 1056 trees.
 Copy to the General Manager (Civil), Land, Project Coordination & C-4, Rail

Infrastructure Development Company (KRIDE), Rajajinagar, Bengaluru - 560
010, for information

 Office copy.
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Office of the Deputy Conservator of Forests 

No.: A9/ Tree Cutting/ CR-294/ 2022-23 Date: 27.10.2023 

OFFICE MEMO 

Sub: Permission for cutting of various trees between Heelalige and 
Rajanukunte (Corridor-4) of Bengaluru Sub Urban Railway Project 
(BSRP) - Reg. 

Ref: 1. General Manager (Civil), (Land, Project Coordination) & C- 4) 
KRIDE, Bengaluru's letter No.: BAN/ Lands/ 113/ auction/ Vol-1, DT: 
06.01.2023. 

2. Govt. Order No.: FEE 38 FDp 2019, Bengaluru, dt: 06.01.2023

3. This office Official Memo No.: A9/ Tree cutting/ CR-294/ 2022-23,
dt: 08.08.2023.

4. Chief Conservator of Forests (Region), Bengaluru's DO letter No.:
A6/ CCF (Ben)/ Tree cutting/ CR-61/ 2023-24, dt: 10.08.2023.

5. This office letter No.: A5/ FOC-06/ 2023-24/ 2016, dt: 04.10.2023.

6. Divisional Forest Officer, Anekal Division's letter NO.: DFO/
AaPraaVaA/AM/ 2023-24, dt: 26.10.2023.

Proposal 

With respect to the subject cited above, as per the request made in the 
letter of reference (1) to remove trees obstructing the work of (Land, Project 
Co- Heelalige and Rajanukunte (corridor-4)of Bengauru Suburban Railway 
project (BSRP), the Zonal Forest Officer, Yelahanka Zone and Anekal Zone, as 
per the site inspection reports and, Government Order No.: FEE 38 FDP 2019, 
Bengaluru dt: 06.01.20), permission was granted in the official memo of this 
office of reference (1) to remove a total of 1056 trees. In addition, the Chief 
Conservator of Forests, Regional, Bengaluru, has approved the list of 15 trees 
(HORS HOME Bone Dris Hijab 5.30.20,21,22,23,24,25,27,47,48,49,59, 61, 63,64 
and serial number 862 in the Anekal zone tree census list) pending in the said 
proposal in the letter of reference (1). 

However, before issuing this office order of reference (1), K-Ride Company had cut 
down 165 trees in Anekal zone and as a forest case number: 06/2023-24 was 
registered, permission for cutting of 15 trees was currently being withheld. As per the 
inquiry report of the Zonal Forest Officer, in this office letter of reference (5), the case 
has been closed by imposing a compromise fee of Rs. 50,000/- on the said company and 
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Form-24 has been issued as per Rule 12 of the Karnataka Forest Manual. In this regard, 
the Zonal Forest Officer, Anekal zone has submitted a report in the letter of reference 
(6), reporting that Rs. 50,000/- has been paid by the said company through DD. Hence, 
the following order. 

ORDER 

In view of the factors explained in the proposal, reference (4) is hereby made to 
the Railway Department vide GO No.: FEE 38 FDP 2019, Bengaluru, dt: 06.01.2023, out 
of a total of 1071 trees lying across the railway works at Yelahanka and Carter Joad 
woda wow Heelalige and Rajanukunte(corridor-4) of Bengaluru Suburban Railway 
project (BSRP), 15 trees (Ser. No. 20,21,22,23,24,25,27,47,48,49,59,61,63,64 in the 
Yelahanka zone tree count list and S. No. 862 in the Anekal zone tree count list) which 
are beyond the financial jurisdiction of the undersigned and are to be felled/cleared and 
12% of the auction value as Forest Development Fee (FDF) shall be collected. The order 
has been placed subject to payment of 12% (reduced price list attached). 

Copy to: 
 Assistant Conservator of Forests, North & South Sub Division, Bengaluru,

submitted for information
 Divisional Conservator of Forest, Yelahanka Division and Anekal Division, for

information, instructing to continue cutting of trees except 15 trees
 Copy to the General Manager (Civil), (Land, Project Coordination & C-4), Rail

Infrastructure Development Company (KRIDE), Rajajinagar, Bengaluru 560 010,
for information

 Office copy
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KRIDE 

NO.: KRIDE/ BSRP/ Tree Auction/ Corr-4/08 Date: 21.07.2022 

Deputy Conservator of Forests, 
Bengaluru Urban. 

Sir, 

Sub:  Heelalige - Rajanukunte (Corridor-4) of Bengaluru Suburban 
Railway Project (BSRP) Permission for cutting of various trees 
between Heelalige Benniganahalli. 

Ref: 1) This office letter No.: KRIDE/ BSRP/ Tree Auction/ Corr-4/ 01, 
dt: 08.09.2021 
2) Your letter No.: A9/ Tree Census/ CR-294/ 2021-22/ 1653, dt:
28.09.2021
3) PCCF/ Letter No.: FC/ B5/ KPT/ CR-141/ 2014-15, dt:
13.06.2022.

K RIDE, a Joint Venture of Govt. of India Ministry of Railways -(MOR) & Govt. of 
Karnataka (GoK), is executing Bangalore Suburban Railway Project (BSRP). 

Vide letter under ref (1), this office submitted the details of trees, which 
obstructed the alignment of Corridor-4 (Heelalige- Benniganahalli) of BSRP. Vide letter 
under ref (2), you have given directions to Forest officials of concerned Range for Joint 
inspection of the said trees. 

Vide letter under ref (3), it is learnt that the area which was hitherto handled by 
DCF Bengaluru Urban Division has been transferred to DCF/BBMP. And it is also learnt 
that Anekal range does not come under DCF/BBMP. 

The no. of trees falling in Anekal Range (Heelalige- Ambedkar Nager) is 876. Joint 
inspection with Forest officials of Anekal Range has been completed. 

In view of the importance and urgency of the issue, it is requested to kindly 
arrange to issue instructions to concerned range to expedite the process for further 
action in respect of the above 876 trees, duly following all procedural formalities. 

An early action is solicited. 

Sincerely Yours, 
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(Sridhar Vedula IRSE) 
General Manager (Civil) 
(Land & Project Coordination) 

The government has examined the proposal. Hence, the following order. 

GOVERNMENT ORDER No.: FEE 38 FDP 2019, Bengaluru, dt: 06.01.2023 

As explained in the preamble, rates with regard to raising road side plantation 
prescribed as per Government Order No.: FEE 168 FDP 2017, dt: 08.10.20220 are 
revised as mentioned below: 

Details Rate as per the GO No. 
FEE 168, FDP 2017, dt: 

08.10.2020 

Revised Rate 

The amount per kilometer 
of the length of the road 
being laid/ widened should 
be endeavoured to be 
utilized to raise roadside 
plantation from user 
agency 

Rs. 3 lakh per km 
(continued until December 
2021) 

Rs. 9,06,050/- km 

Further, the above rate may be revised by Principal Chief Conservator of Forests 
(Head of Forest Forest) at prevailing schedule of rates for a particular year. 

By Order and in the name of the 
Governor of Karnataka 

(M.S. Leelavathi) 
Under Secretary to the Govt. 

Forest, Ecology and Environment Dept. 
(Forest - B) 

Copy to: 
1. The Chief Secretary, Govt. of Karnataka, Vidhana Soudha, Bengaluru
2. The Additional Chief Secretary and Development Commissioner, Vidhana Soudha,
Bengaluru
3. The Additional Chief Secretary, Public Works Department, Vikas Soudha, Bengaluru
4. The Principal Chief Conservator of Forests (Head of Forest Force), Aranya Bhavan,
Malleswaram, Bengaluru
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5. The Additional Principal Chief Conservator of Forests (Forest Development), Aranya
Bhavan, Malleswaram, Bengaluru.
6. All Additional Principal Chief Conservator of Forests, Aranya Bhavan, Malleswaram,
Bengaluru.
7. SGF/ Spare Copies
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PROCEEDINGS OF THE GOVERNMENT OF KARNATAKA 

Sub: Revision of rates with regard to raising road side plantation. 

Read: 1. Govt. Order No.: FEE 168 FDP 2017, dt: 06.12.20218 and 
Corrigendum, dt: 07.12.2018 

2. Govt. Order No.: FEE 39 FDP 2021, dt: 26.07.2022.

3. Order No.: PCCF (HOF)/B7/ AOA/BUD/CR3/2020-21, dt:
19.05.2022, 27.07.2022, submitted by the Principal Chief
Conservator of Forests (Head of Forest Force), Karnataka

PREAMBLE 
In the Government Orders read at (1) above the procedure and methodology that 

should be followed for disposal of Roadside trees in non-forest lands during the road 
laying / widening process have been notified and in the Annexure attached to the said 
Government Order. it is indicated that the cost of planting 10 seedlings (at the rate of Rs. 
300.00 for every seedling to be planted) for every tree to be felled is received and Rs. 
3.00 lakhs per Kilometre to be collected from the user department / agency. These rates 
were valid up to the year 2019-20. Further, as per the Para (E) of the Annexure of the 
Government Order, the above rates may be revised and notified by the Principal Chief 
Conservator of Forests (Head of Forest Force). Karnataka with prior approval of State 
Government. 

In the Government Order read at(2) above for the cost of planting 10 seedlings for 
every tree felled/purported to be felled have been revised. 

In the letter read at(3) above, Principal Chief Conservator of Forests (Head of 
Forest Force) has submitted that the rate per kilometer was fixed at Rs 3.00 lakhs vide 
Government order No. FEE 168 FDP 2017, dated 06.12.2018 and 08.10.2020 and this 
rate was never revised inspite of cost escalation be it labour or material. Further, it has 
been submitted that recovery of amount at this rate will lead to shortfall in terms of 
physical extent to be covered. Hence, Principal Chief Conservator of Forests (Head of 
Forest Force), has proposed for increasing amount to Rs.9,06,050/- lakhs/km which is 
as per present schedule of rates and that the same may be increased as per prevailing 
rates (scheduled rate) for a particular year at Principal Chief Conservator of Forests 
(Head of Forest Force) level itself. 
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KARNATAKA FOREST DEPARTMENT 

No.: KFD/ DEV/ B7(AOA)/ 3/ 22 Office of the 
Principal Conservator of Forests 

(Development), Aranya Bhavana, 
Bengaluru, dt: 07.07.2023 

To, 
All Circle Chief Conservators of Forests & 
Conservators of Forests 

Deputy Conservators of Forests 
Regional and Social Forest Divisions 

Sub: Regarding the revision of the amount of Rs.3.00 lakhs per km 
charged by the utility companies for clearing trees that are 
obstructing the road development and widening works. 

Ref: GO No. APG 38 F.DP 2019 Dated:06.012023. Road 
Development/Widening 

The amount of Rs.3.00 lakhs per km charged by the utility companies for clearing 
trees that are obstructing the road development and widening works and for 
constructing roadside plantations after the completion of the road work at the said 
location has been revised to Rs.9,06,050/- per km and ordered in the said Government 
Order. A copy of the said order is attached with this letter for further appropriate action. 

Principal Chief Conservator of Forests 
(Development), Bengaluru. 

Copy to: 
 Submitted to Principal Chief Conservator of Forests (Head of Forest Force),

Bangalore for information.
 Submitted to Principal Chief Conservator of Forests (Wildlife), Bengaluru for

information.
 Sent to all their Principal Chief Conservators of Forests for information.
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No.: A9/ TeKaTaNa Clearance Rate/ CR/ 2022-23 Date: 19.01.2023 

Copy sent to all the Zonal Forest officers and Assistant Conservator of Forests who 
come under this division, for information and for further action. 

Deputy Conservator of Forests 
Bengaluru Urban Division 

Bengaluru. 
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OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS 

No.: A9/ Tree Cutting/ CR-294/2021-22 Date: 09.03.2023. 

To, 
The General Manager (Civil) 
(Land, Project Coordination & C4) 
KRIDE, Dr. Rajkumar Road, Rajajinagar, 1st Block 
Bengaluru - 560 010. 

Sir, 

Sub: Permission for cutting of various trees between Heelalige and 
Rajanukunte (Corridor-4) of Bengaluru Suburban Railway Project 
(BSRP) - Reg. 

Ref: 1. Your office letter No.: KRIDE/ BSRP/ Tree Auction/ Corridor-
4/08, dt: 21.07.2022.
2. GO No.: FEE 38, FDP 2019, Bengaluru, dt: 06.01.2023.
3. Divisional Conservator of Forests, Yelahanka Division's letter
No.: YV/ Tree cutting/ CR- /2022-23, dt:  01-2023.
4. Divisional Conservator of Forests, K.R. Puram Division's letter
NO.: DCF/ ACF/ Auction/ 2022-23/ 991, dt: 06.03.2023.

Heelalige, and with respect to the subject cited above matter and reference, 
regarding the removal of 1071 trees of various species obstructing the Rajanukunte 
(Corridor-4) of Bengaluru Suburban Railway Project (BSRP), the Zonal Forest Officer, 
Anekal Zone and Yelahanka Zone inspected the site and reported that 880 trees falling 
under the Anekal Zone are within a total area of 9.50 km and 191 trees coming within 
the Yelahanka Zone are within a total area of 13.5 km. It is learnt in the letter of 
reference (3) and (4). 

Continuing, Details of the compensatory AMOUNT mangrove amount against 
cutting of 1071 trees as per GO No.: FEE 38 FDP 2019, Bengaluru, dt: 06.01.2023 that 
the utility departments have to pay are as follows: 

Sl. 
No. 

Details Amount payable 

1. Compensatory tree plant deposit at the ratio of
1:10, per tree @ Rs.411.27/-
1071 trees x 10 x 411.27/-

44,04,702.00 

2. Compensatory mangrove amount in 13.50 kms per 
km Rs.9,06,050 Deposit (in Rs.) 

1,22,31,675.00 
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Total 1,66,36,377.00 

As explained above, in lieu of cutting a total of 1071 trees that will obstruct the 
proposed work, a compensatory plantation amount of Rs. 1,66,36,377.00 (One Crore, 
sixty-six lakhs, thirty-six thousand, three hundred and seventy-seven only) DD shall be 
obtained from a nationalized bank in the name of the undersigned and submitted to this 
office, further action will be taken to grant permission for the said tree felling proposal. 

Yours truly, 
Sd/- 

Deputy Conservator of Forests 
Bengaluru Urban Division, Bengaluru 

Copy to: 
With respects to the Chief Conservator of Forests (Regional), Bengaluru, for 
information. 

Deputy Conservator of Forests 
Bengaluru Urban Division, Bengaluru 
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No.: VaAA/DeVa/Forest/566/2022-23 Office of the  
Divisional Conservator of Forests 
Devanahalli Division, Devanahalli 

Date: 03.02.2023 

To, 
The Deputy Conservator of Forests 
Bengaluru Rural Division, 
Devanahalli 

Through the Assistant Conservator of Forests, Doddaballapura Sub Division, 
Doddaballapura 

Sir, 

Sub: Submitting investigation report of the proposal of Diversion of 
18.6 Ha of Forest Land in Sy. No. 124 of Akkupete Village, Kasaba 
Hobli, Devanahalli Taluk, Bengaluru Rural District for 
Construction of Rail Depot under Bengaluru Sub Urban Rail 
Project (BSRP), FP/KA/RAIL/ 142190/ 2021. - Reg. 

Ref: Your office letter No.: A4/ DCF/ BRD/KRIDE/CR-08/ 2022-23, 
dt: 29.04.2022. 

With respect to the subject cited above, for the construction of the "Maintenance 
Unit for the Bengaluru Suburban Railway Project (BSRP)" being implemented in 
partnership with the Central and State Governments, 18.6 hectares of forest land is 
required at S.No.124, Akkupete village, Kasaba Hobli, Devanahalli taluk, and you have 
directed to conduct a field inspection in relation to the said forest area and fill in the 
information in Annexure-2 and submit it as per the reference letter. 

Accordingly, there is a total of 127 acres of forest area in Sy. No. 124 of Akkupete 
State Forest Area under Devanahalli zone. After inspecting the said forest area, it was 
found that the 18.6 hectares of forest area requested by the utility company for the 
proposed work is in the Akkupete State Forest Area of Survey No.124. 

Furthermore, Narayanappa, S/o Nanjappa, who is in the encroachment list dt: 
27.04.1978, has acquired 1 acre 20 guntas and it has been found that the forest 
encroachment area of 0.38 gunta (total 0.9 ha) of Gaddi Muniyappa, S/o Nanjappa, 
Akkupete village is located in the area of the proposed work.  
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Furthermore, the details of the trees that come in the way of constructing the 
'Bengaluru Sub Division Railway Project Maintenance Unit,' at Sy. No. 124, 18-6 hectares 
of the Akkupete State Forest Region are as follows: 

Sl. 
No. 

Tree Name Girth 
(0-30 
cm) 

Girth 
(31-60 
cm) 

Girth 
(61 
cm- 90
cm)

Girth 
(91 
cm- 
120 
cm) 

Girth 
(121-
150 
cm) 

Girth 
(>150 
cm) 

Total 

1. Aala 12 17 6 2 0 0 37 
2. Acacia 5421 5537 218 9 0 0 11185 
3. Basavanapada 14 3 1 0 0 0 18 
4. Bevu 1 1 0 0 0 0 2 
5. Honge 11 5 2 0 0 0 18 
6. Hunase 0 1 0 0 0 0 1 
7. Kamara 8 5 0 0 0 0 13 
8. Nilagiri 2082 3566 290 5 0 0 5943 
9. Nerale 5 25 1 0 0 0 31 
10. Seemetangadi 2 0 0 0 0 0 2 
11. Godambi 0 4 1 0 0 0 5 
12. Subabul 0 0 1 0 0 0 1 
13. Taare 2 1 0 0 0 0 3 
14. Dendrocalamus

strictus
110 
No.s 
(20 
clumps) 

0 0 0 0 0 100 

Total No. of 
trees 

7658 9165 520 16 0 0 17359 

Information related to the proposed area has been filled as per Annexure-2 and 
submitted for your perusal and further action, with respect. 

Yours truly, 

Divisional Conservator of Forest 
Devanahalli Division, Devanahalli 

Basic Details 

1. District wise area to be diverted
District Bengaluru Rural 
Area (Ha) 18.6 
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2. Total Area (Ha) 18.6 
3. Legal status of forest land Proposed for diversion

Legal status of forest land Reserve Forest 
Area (Ha) 18.6 

4. Total Area (Ha) 18.6 
5. Density of vegetation

Canopy Density 07 
6. Total Area (Ha) 18.6 
7. Species wise (scientific names) and .. diameter..

classwise enumeration of trees as per species
wise girth

7.1 Species scientific name Acacia auricululiformis 
7.2 Species Local name Aurculis/ Acacia 
7.3 Girth (000-030) Cm 5421 
7.4 Girth (031-060) cm 5537 
7.5 Girth (061-090) cm 218 
7.6 Girth (091-120) Cm 9 
7.7 Girt (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 11185 
7.1 Species Scientific Name Ficus benghalensis 
7.2 Species Local Name Aala 
7.3 Girth (000-030 cm) 12 
7.4 Girth (031-060 cm) 17 
7.5 Girth (061-090 Cm) 6 
7.6 Girth (091-120 Cm) 2 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees No.) 37 
7.1 Species Scientific Name Bahuinia racemosa 
7.2 Species Local name Basavanapada 
7.3 Girth (000-030 Cm) 14 
7.4 Girth (031-060 Cm) 3 
7.5 Girth (061-090 Cm) 1 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 cm) 0 
7.9 Total Trees (No.) 18 
7.1 Species Scientific Name Azadirachta india 
7.2 Species Local Name Bevu 
7.3 Girth (000-030 Cm) 1 
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7.4 Girth (031-060 Cm) 1 
7.5 Girth (061-090 Cm) 0 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.0 2 
7.1 Species Scientific Name Pongemia pinnata 
7.2 Species Local Name Honge 
7.3 Girth (000-030 Cm) 11 
7.4 Girth (031-060 Cm) 5 
7.5 Girth (061-090 Cm) 2 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>10 Cm) 0 
7.9 Total Trees (No.) 18 
7.1 Species Scientific Name Tamarindus indica 
7.2 Species Local Name Hunase 
7.3 Girth (000-030 Cm) 0 
7.4 Girth (031-060 Cm) 1 
7.5 Girth (061-090 Cm) 0 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total trees (No.) 1 
7.1 Species Scientific Name Hardwickia binata 
7.2 Species Local Name Kamara 
7.3 Girth (000-030 Cm) 8 
7.4 Girth (031-060 Cm) 5 
7.5 Girth (061-090 Cm) 0 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 13 
7.1 Species Scientific Name Eucalyptus 
7.2 Species Local Name Nilagiri 
7.3 Girth (000-030 Cm) 2082 
7.4 Girth (031-060 Cm) 3566 
7.5 Girth (061-090 Cm) 290 
7.6 Girth (091-120 Cm) 5 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
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7.9 Total Trees (No.) 5943 
7.1 Species Scientific Name Syzgium cumini 
7.2 Species Local Name Nerale 
7.3 Girth (000-030 Cm) 5 
7.4 Girth (031-060 Cm) 25 
7.5 Girth (061-090 Cm) 1 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 31 
7.1 Species Scientific Name Senna siamea 
7.2 Species Local Name Seemetangadi 
7.3 Girth (000-030 Cm) 2 
7.4 Girth (031-060 Cm) 0 
7.5 Girth (061-090 Cm) 0 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 2 
7.1 Species Scientific Name Anacardium occidentale 
7.2 Species Local Name Godambi 
7.3 Girth (000-030 Cm) 0 
7.4 Girth (031-060 Cm) 4 
7.5 Girth (061-090 Cm) 1 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 5 
7.1 Species Scientific Name Leucaena leucocephala 
7.2 Species Local Name Subabul 
7.3 Girth (000-030 Cm) 0 
7.4 Girth (031-060 Cm) 0 
7.5 Girth (061-090 Cm) 1 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 1 
7.1 Species Scientific Name Terminalia bellirica 
7.2 Species Local Name Taare 
7.3 Girth (000-030 Cm) 2 
7.4 Girth (031-060 Cm) 1 
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7.5 Girth (061-090 Cm) 0 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 3 
7.1 Species Scientific Name Dendrocalamus strictus 
7.2 Species Local Name Sanna Bidiru 
7.3 Girth (000-030 Cm) 0 
7.4 Girth (031-060 Cm) 0 
7.5 Girth (061-090 Cm) 0 
7.6 Girth (091-120 Cm) 0 
7.7 Girth (121-150 Cm) 0 
7.8 Girth (>150 Cm) 0 
7.9 Total Trees (No.) 100 

Grand Total Trees 17359 
8. Working plan prescription for the forest land

proposed for diversion
Copy of working plan prescription for the forest 
land proposed for diversion 

No working plan 
prescription for the forest 
land proposed for diversion 

9. Brief note on vulnerability of the forest area to
erosion

NA 

Approximate distance of proposed site for 
diversion from boundary of forest 

Adjoining Forest Area for 
Sy. No. 124 of Akkupete SF 

WL Specific Details 
10. Significance of the forest land proposed for diversion from wildlife point of view
10.1 Details of wildlife present in and around the 

forest land proposed for diversion 
Spotted deer, wild cat, wild 
boar, hare, poisonous 
snakes, peafowls, etc., are 
present in and around the 
forest land proposed for 
diversion. 

10.2 Whether forms part of National Park, Wildlife 
Sanctuary, Biosphere Reserve, Tiger Reserve 
Elephant Corridor, Migration Corridor, etc. 

No 

10.3 Whether any National Park, Wildlife Sanctuary, 
Biosphere Reserve, Tiger Reserve, Elephant 
Corridor, Migration corridor, etc. is located within 
10 km from the boundary of the forest land to be 
utilized for prospecting for diversion 

No 

10.4 Whether any rare/ endangered/ unique species 
of flora and fauna found in the area 

No 
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10.5 Whether any protected archaeological/ heritage 
site/ defence establishment or any other 
important monument is located in the area 

No 

10.6 Whether the requirement of forest land as 
proposed by the user agency is unaviodable and 
barest minimum for the project 

Yes 

Afforestation Details 
11. Compensatory Afforestation Area - 
11. Compensatory Afforestation Details - 
12. Upload map of forest land proposed for CA

prepared by DGPS or total station
- 

13. Upload Survey of India Toposheet indicating
boundary of forest land proposed for CA

- 

14. Upload certificates from component authority
suitability of area identified for compensatory
afforestation and from management point of view

- 

15. ______ Financial Outlay for CA scheme in - 
16. Upload CA scheme details - 

District Details 
17.1 District Bengaluru Rural 
17.2 Geographical area (Ha) of the district - 
17.3 Forest area (Ha) of the district - 
17.4 Total Forest area (Ha) diverted since 1980 - 
17.5 Total Compensatory afforestation (Ha) stipulated 

in the district/ division since 1980 on 
- 

17.6 Forest Land including penal CA (Ha) - 
17.7 Progress of CA as on date - 
17.8 Forest Land (Ha) - 
17.9 Non forest land (Ha) - 

Additional Information 
A1 Document Name 
A2 Remark 
A3 Document 

Other Details 
18 Site inspection report 
19 Recommendation 
19.1 Total Forest Land to be diverted (Ha) 
19.2 Recommended Area (Ha) 
19.3 Recommendation of DFO/DCF 
19.4 Jurisdiction 

Range Forest Officer 
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Devanahalli Range 
Devanahalli 

1707H



1708 ANNEXURE R12



1709



1710



1711



1712



1713



1714



1715



1716



Typed copy of Annexure R-12 

No.: APraMuASam(ASamNi)B5/ KPT/CR-95/ 2016-17 Office of the 
Principal Chief Conservator of Forest 

(Forest Resource Maintenance) 
Aranya Bhavana, Malleswaram 

Bengaluru, Date: 10.03.2017 

To, 
The Chief Conservator of Forests 
Bengaluru/ Ballari/ Belagavi/ Kalaburagi/ Dharwad/ Chikkamagaluru/ 
Mangaluru/ Canara/ Kodagu/ Mysuru/ Chamarajanagara/ Hassan/ Shivamogga 

Sub: Prohibition of growing Nilagiri trees in State Govt. owned land - Reg. 
Ref: 1. Govt. Notification No.: APG 37 FDP 2017, Bengaluru, dt: 23.02.2017 

2. Govt. Circular No.: APG 41 FAP 2017, Bengaluru, dt: 25.02.2017

Enclosed the copies of the Govt. Notification and Circulars mentioned above and 
submitted for further suitable action. 

(Brijesh Kumar Deekshit) 
Additional Principal Chief Conservator of Forest 

(Forest Resource Maintenance) 

1. Copy to Chief Conservator of Forests, Communication, Information and Technology,
Aranya Bhavana, Bengaluru, requesting to upload it to the website.

2. Copy, along with the Govt. Notification and Circulars submitted to all the Deputy
Conservator of Forests, Regional Division, submitted for information and for further
action.
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No.: APG 41 FAP 2017 Karnataka Government Secretariat 
MS Building, 

Bengaluru, Date: 25.02.2017 

CIRCULAR 

Sub: Prohibition of growing Nilagiri trees in State Govt. owned land. - Reg. 

1. Having thoroughly examined the pros and cons of growing Eucalyptus trees
in the State and realizing the need to give some specific directions regarding the 
cultivation of Eucalyptus trees, some guidelines and restrictions have been given in the 
Government Circular No.: Apiji 29 FP 2011, dated: 19.03.2011 regarding the cultivation 
of Eucalyptus trees in the State. 

2. It has been realized that the extensive growth of Eucalyptus plantations in
the State is one of the reasons for the decline in the groundwater level. It has been 
decided that it is necessary to harvest the Eucalyptus plantations grown in the forest 
areas and government lands of the State and to grow plantations of other useful local 
species in their place. Therefore, the cultivation of Eucalyptus saplings by the Forest 
Department and the State-owned Corporations under the control of the Forest 
Department in the forest areas and government lands of the State has been prohibited 
with immediate effect. 

3. The Forest Department has hereby directed the Principal Chief Conservator
of Forests (Head of Forest Force) to prepare a plan for the felling of Eucalyptus 
plantations and for the proper development of plantations of other useful local species 
and submit it to the Government. It has also been directed that Eucalyptus saplings 
should not be grown in the plantation areas of the Forest Department which have 
already been developed for plantation in forest areas and if Eucalyptus saplings are 
grown in government plantation areas, such saplings should be destroyed immediately. 

4. It has also been directed that the Forest Department should not provide any
incentive or technology to farmers, public or private institutions for the cultivation of 
Eucalyptus. 

(H.S. Bhagyalakshmi) 
Under Secretary to the Govt. (Incharge) 

Forest, Environment and Biology Department 

To, 
The Editor, Karnataka State Gazette, Bengaluru - 560 001 submitted to publish this in 
the State Gazette and provide 100 copies of the same to the Forest, Environment and 

1716B



Typed copy of Annexure R-12 

Biology Department and 500 copies to the Principal Chief Conservator of Forests (Chie 
of Forest Force). 

Copy to: 
1. Accountant General (G & SS)/ (E and RSA)/ (A and E), Karnataka, Bengaluru - 560
001.
2. Principal Chief Conservator of Forests (Chief of Forest Force), Aranya Bhavana, 18th
Cross, Malleswaram, Bengaluru
3. Principal Chief Conservator of Forest (Wildlife), Aranya Bhavana, 18th cross,
Malleswaram, Bengaluru
4. All Additional Principal Conservators of Forests/ Chief Conservators of Forests/
Conservators of forests/ Deputy Conservators of Forests (Regional/ Wildlife/ Social
Forests) - through Principal Chief Conservator of Forest (Chief Forest Force)
5. All Deputy Commissioners and All Chief Executive Officers, Zilla Panchayat
6. Personal Secretary to the Chief Minister, Vidhana Soudha, Bengaluru
7. Personal Secretary to the Forest, Environment and Ecology, Vidhana Soudha,
Bengaluru
8. Personal Secretary to the Govt., Vidhana Soudha, Bengaluru
9. Branch file/ Additional copies
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